
In the Central Mininistrative Tribunal 
Calcutta knch 

MA  N,31ofl998 
(A N•736 of 1997) 

Present : Hon'ble Mr. D. Purkayastha, Judicial Member 

T <: lasak & 0rs' - 

Vs. 

T e icc om 

for the Applicant : Mr. Samir Ghosh, Advocate 

For the Respondents: Ms. K. 1aneree, Advocate 

jigard- 	 nate of JuOej,t_:I09-. 

14, Advocate Mr. Ghosh on behalf of S/Sh1 Asish Kr# Dutta, 

applicant No.11, C.hanchal Chattopadhyay, applicant No.3, Kedar Nath 

Chatterjee, applicant No.7, Pasupati $asak, applicant No.13, Subrata 

ey, applicant No.5, Rabindra Nath Naskar, applicant No.26, Tarun Kumar 

asak, applicant No.1, Pratm Chattopadhyay, applicant No.2 9  Rabindra 

Nath Chakrab..rty, applicant No.10, Madhusudan Pal, applicant No.14, 

Adyapada Chondar, applicant No.6, Sovan Chandra Rera, aprilcant No.23, 

Khokan Kumar Dey, applicant No.1.8, Lakshmi Kanta Hazra, applicant No.1, 

Bikash Chandra Doe, applicant No.9, Ajey.Kumar Iiswas, applicant No.27, 

Swapan Kumar Dutta, applicant N0120, Utpalendu Paul, applicant No.22 and 

Sudhir Ch. Mondal, applicant No.25 has stated in para 3 of the applica-

tion bearing No.361 f98 that he has been instructed by the aforesaid 

applicants to make a prayer for deletion of their names from the ori!inal 

application, since they are not interested to proceed with the case. 

Heard Ld,Adv.cates for both the parties and prayer is ailo4ames of 

the applicants be deleted from the eriginal application and original 

application may be corrected accordingly. MA is disposes of-. 


